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MINISTRY OF COMMUNICATIONS
(Department of Telecommunications)
NOTIFICATION

New Delhi, the 29th October, 2026.

S.0. 5941(E).—In exercise of the powers conferred by sub-section (1) of section 14B of the
Telecom Regulatory Authority of India Act, 1997 (24 of 1997), read with section 14GA of the said Act and
clause (d) of sub-section (2) of section 24 of the Tribunal Reforms Act, 2026 (17 of 2026), the Central
Government hereby notifies the appointment of Shri Sanjeev Banzal as Member of the Telecom Dispute
Settlement and Appellate Tribunal for a term of five years on and from the date of assumption of charge,
that is the 16th October, 2025, or until he attains the age of sixty-seven years, or until further orders,
whichever is earlier.

[F. No. 15-02/2024-Restg.]
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